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Title: Introduction of the Right to Privacy of Personal Data Bill, 2016.
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HON. DEPUTY SPEAKER: The guestion is:

'"That leave be granted to introduce a Bill further to provide for the right to privacy of personal data to all individuals in the country; establish
the liability of the organizations holding personal data as well as the appropriate Government in case of misuse of such personal data; creation
of a National Do-Not-Disturb Registry to ensure that individuals are not harassed by organisations and creating awareness among individuals
for protection of their personal data and for matters connected therewith or incidental thereto."

The motion was adopted.
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